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TS 3T IURT HATI T
(SEAT HFe AT AT AT f&awm)
A

75 faeelt, 24 WS, 2024

FLAT. 2112(A).—TAT AT I Atert=ad, 2016 (2016 F1 11) T €T 16 FT T=cd AAAT
FT TAN Fd gU, ST Hobh-Freve T qTex Fa (UrEr [ araer, 2023 & Afesrao #, uH
AT T Tl T T AT AT T ST ATAT ATSAT T GISHL, g TLRIT T, AT TTHH 5J20 T T
T & 91% I 9q g [ Jg SAfed § Aa9TF FI4aT BaFe g, A Uag gl M ored Aaer Fdl g,
ATH:-
1. wfere it oK WIS - (1) =9 39T &1 Aow-Feeve FEHERT A1eT Fore (oraear =) seer, 2024
gl ST
(2) g AT ATTETHTIE TSI § TH STTAGAAT o TH1H T A H AR ZET

2. AT & ATET TF ATHH (A& HT Aard TA0T — (1) T & T2 qrferawt & wiad (2) § @HAfEs awqu
T AT IFA ATCTHRT % Hiad (3) F IedArad dagedl AT 9 & TG T gl adT 398 T
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TS ST (AT gearda) AfFam, 2018 #F sqg=t-1l it Thid-1 F AqaT I /\E SJ1 &
ATSEHT % q&d | =& AT R

(2) G&W 3T T ITAAT % AATAT I2AH TH AT % HieAd (5) F qga dateaq yare # At &ty & va
AT AR 6 T g

(3) T&H I T Y SN, G&H, T AT TeIH I o artert=a+, 2006 (2006 1 27) FF 9T (2) F
FHE: WE () 3T () F T TAT TIRATIA, qTICIRT F FHLT: FAH (6) 3T (7) F Aiq gateq vtz &
fafafae ade & T8 G ATHT & AT g1

(4) = 3T § | Ty AT AT i ST ATt wraer ®§ AT aeqett a1 ame o ang A8t geml

3. THTOM 3R Yade ITIAser — =330 atfersry § fafafdse aeqs ar e % o s\woe siw yada
STTerRT<T T

4, oA h [T YeEl— TH A< o TTALTHI T So =T FLel ATl Tohell A<k I AT T HIAH ST
FfAa=w, 2016 F ITATAT  Tgd ared AT ST

ATt
FH. | qEQAT | ARG | ARAI AEE | I o0 T W % & I
T qTH 7 ot FATeag &t | oo st | o st
fafer (ew sl EAREIR EAREIR
T ITAT
ATET)
(1) (2) (3) (4) (5) (6) (7)
1 HOE | 1475 (W | SERFLTE | 1 grqav, 2024 | 1 Sa, 2025 | 1 399, 2025
Fwave | 1):2001 T arex
ISl FeAH- 3T AT
reT guq U
FAL IDIEG]

IS — TH ATICTRT o TS o (o0, AT AR 6 G § AT TATAT TET 3 A HaH HERTT, ST
o AT T AT ST T 99A-HEY 9Y Ateed R T g, g g

[FT. &. 11-29026/18/2023— Ter<aE]

MINISTRY OF COMMERCE AND INDUSTRY

(Department For Promotion of Industry And Internal Trade)

New Delhi,

ORDER

the 24th May, 2024

PN . ~
dstld, d4ad dl=4

S.0. 2112(E).— In exercise of the powers conferred by section 16 of the Bureau of Indian Standards Act,
2016 (11 of 2016) and in supersession of the Self-Contained Drinking Water Cooler (Quality Control)
Order,2023, except as respects things done or omitted to be done before such supersession, the Central Government,
after consulting the Bureau of Indian Standards, is of the opinion that it is necessary or expedient so to do in the public
interest, hereby makes the following Order, namely:-
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1. Short title and commencement. — (1) This Order may be called the Self-Contained Drinking Water Cooler
(Quality Control) Order, 2024.

(2) 1t shall come into force on the date of its publication in the Official Gazette.

2. Conformity to Standard and compulsory use of Standard Mark.- (1) The goods or articles specified in column
(2) of the Table shall conform to the corresponding Indian Standard mentioned in column (3) of the Table and shall
bear the Standard Mark under a license from the Bureau of Indian Standards as per Scheme-1 of Schedule-II to the
Bureau of Indian Standards (Conformity Assessment) Regulations, 2018.

(2) The Enterprises other than Micro and Small Enterprises shall conform to such Indian Standards from the date
specified in the corresponding entry under columns (5) of the Table.

(3) The micro enterprise and small enterprise, as defined under clause (h) and (m) respectively of section (2) of the
Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006) shall conform to such Indian Standards
from the date specified in the corresponding entry under columns (6) and (7) of the Table respectively.

(4) Nothing in this Order shall apply to goods or articles manufactured domestically for export.

3. Certification and enforcement authority.- The Bureau shall be the certifying and enforcing authority for the
Goods or articles specified in the Table.

4. Penalty for Contravention.- Any person who contravenes the provisions of this Order shall be punishable under
the provisions of the Bureau of Indian Standards Act, 2016.

TABLE
Sl Good Indian Title of Date of Date of Date of
No. or Standard Indian implementation for | Implementation | Implementation
. Enterprises (other for Small for Micro
Articles Standard than Micro and Small . .
Enterprises Enterprises
Enterprises)
1) ) @) 4) ®) (6) (7
1. Self-Contained 1475 Self-Contained 1st st st
Drinking Water i Drinking Water .
Cooler (Part 1): Coolers- October, January, April,
2001 Energy 2024 2025 2025
Consumption
and
Performance

Note:- For the purposes of this Table, the latest version of Indian Standards including the amendments thereof, as
notified by the Bureau of Indian Standards from time to time shall apply.
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SANJIV, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. 1ano;
KUMAR  poeen

VERMA 21:03:32 40530°



		2024-05-28T21:03:32+0530
	MANOJ KUMAR VERMA




